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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ANJANEY DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of corporate debtor ANJANEY DEVELOPERS PRIVATE LIMITED
2. |Date of incorporation of corporate|06/06/2005
debtor

3. [Authority under which corporate |Registrar of Companies- ROC Delhi
debtor is incorporated / registered
4. |Corporate Identity No. /—kirmited|U45201DL2005PTC137254
debler

5. |Address of the registered office and|Regd. Office as per MCA Master data: D-109,
principal office (if any) of corporate|Pocket D, Mayur Vihar, Phase |, East Delhi, Delhi,
debtor India, 110091

Other Office as per NCLT order: 224, Second Floor,
Somdatt Chamber 9, Bhikaji Cama Place, New Delhi

110066
6. |Insolvency commencement date in|18 March 2025 (Copy of order received on 26 May
respect of corporate debtor 2025)
7. |Estmated date of closure of(14 September 2025 (180" day calculated from
insolvency resolution process insolvency commencement date i.e. from 18 March
2025)

8. [Name and registration number of the |Name: Sapan Mohan Garg

insolvency professional acting as|IBBI Reg. No.:

interim resolution professional IBBI/IPA-002/IP-N00315/2017-2018/10903

9. |Address and e-mail of the interim|Address: D-54, First Floor, Defence Colony, New
resolution professional, as registered [Delhi 110024

with the Board Email: sapan10@yahoo.com

10. |Address and e-mail to be used for|Address: C- 621, 6 Floor, Tower C, IThum, Plot
correspondence with the interim|No. A-40, Sector 62, Noida, UP - 201301

resolution professional Email id: cirp.anjaneydevelopers@gmail.com

11. |Last date for submission of claims 09 June 2025 (14 days calculated from 26 May 2025)
12. |Classes of creditors, if any, under|Not Applicable

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13. |[Names of Insolvency Professionals|Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. |(a) Relevant Forms and Web link: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized Physical Address: Not Applicable
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-II has ordered
the commencement of a corporate insolvency resolution process of the ANJANEY
DEVELOPERS PRIVATE LIMITED on 18 March 2025 (A copy of order has been received vide
email on 26 May 2025).

The creditors of ANJANEY DEVELOPERS PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 09 June 2025 (14 days from 26 May 2025) to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13toactas authorised representative of the class [specify class]in Form CA. —NotApplicable
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sapan Mohan Garg

Interim Resolution Professional

In the matter of Anjaney Developers Private Limited

IBBI Regn. No.: IBBI/IPA/-002/IP-N00315/2017-18/10903

Registered Address and email id with IBBI

D-54, 1st Floor, Defence Colony, New Delhi - 110024

Email Id: sapan10@yahoo.com ;

AFA valid up to 31-Dec-2025

Address and e-mail to be used for correspondence: C- 621, 6th Floar,

Date: 27 May 2025 Tower C, IThum, Plot No. A-40, Sector 62, Noida, UP - 201301
Place: New Delhi Email id: cirp.anjaneydevelopers@gmail.com

https://mail.google.com/mail/u/1/#inbox/QgrcJHrngxPgPdvRcGQxVLhmGxhmGwTSjTG?projector=1&messagePartld=0.1
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NESTLE INDIA LIMITED

{CIN: L1 520200 155 9PLCHOETEE)
Regd, Office:; 100/ 107, Woedd Trade Centre, Barakhamba Lane, New Dalhi-110 001
Email: imvastar@in.nestle com | Website: wannesilain | Ph:011-23418891
PUBLIC NOTIGE FOR ISSUE OF LETTER OF CONFIRMATION / ENTITLEMENT LETTER

Matica is hereby given that thae undermenlioned share garlificabas conlaining shares
ol Tace valiee of Re. 1)< ("Shares™), have besn reparted lost to the Company. [n
absence of-any claim kdged with the Company for these Shares at g5 Reglsterad
pifice within 15 days from the date of this Notice, a Letterof Confirmation/ Entitlerment
Letter will be isssed in §=u of undarmentioned Shares;
No. of
Shares
1000
AGEN
160
2750

Starting
Distinctive No.

BEI200661

Certificate Nojs).
1522
523

First/Sole Sharcholder

Sarita Mathie

Sarita Bahaokr BE1GSR0G1
544 Ehipra Galhatra BE105Z861
FF Aupkuman Gevantharsdas Daga  26177E

Tha abiwe inlormation is also available an e waebsEa of the Gampsny

For Nesile India Limiled

Pramod Kumar Ral
Company Secrefary

Date : 27-06-2025
Place : Gurugram

NORTHERN RAILWAY

CORRIGENDUM
Ref: Tender Notice No. 100/2024-25 dated 24.02.2025 5. No.04
Tender Number 102550284 Opening date 27.05.2025.

In refarence to above opening date of tender has: been exiended from
27.05.2025 o 06.06.2025. Al
unchanged. The comigendum has. been
www.ireps.gov.in.

Mote: This s the Fourth Corrigendum in above referred tander,
Date: 26.05.2025

SERVING CUSTOMERS WITH A SMILE

other terms and conditions
published on website

TEITIEny

CAN FIN HOMES LTD

DDA Building, 1st Floor, Near Paras Cinema,

Nehru Place, New Delhi-110019

Ph.: 011-26435815, 2643023, 011-26487529, 7625079108
Email: delhi@canfinhomes.com CIN : L85110KA1987PLC008699

APPENDIX-IV-A [See proviso to rule 8(6)]
Sale notice for sale of inmovable properties

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorized
Officer of Can Fin Homes Ltd., Nehru Place, New Delhi Branch, will be sold by holding
e-auctionon “As is where is”, “As is what is”, and “Whatever there is” on 02/07/2025,
for recovery of Rs. 24,66,812/- (Rupees Twenty Four lacs Sixty Six Thousands Eight
Hundred Twelve Only) due to Can Fin Homes Ltd. from Mr. Hemant Kumar Rathore S/o
Munshi Lal Rathore, Mr. Vikas Kumar Rathore S/o Munshi Lal Rathore and
Mr. Munshi Lal Rathore S/o Chait Ram Rathore (Borrowers) and Gomti D/o Om
Prakash and Gyanwati Rathore W/o Munshi Lal Rathore (Guarantors), as on
27105/2025 together with further interest and other charges thereon. The reserve price will
be Rs. 20,60,000/- (Rupees Twenty lacs Sixty Thousands only) and the earnest money
deposit will be Rs.2,06,000/- (Rupees Two lacs Six thousands only)

Description of the property
FLAT NO E-1, MIG, GROUND FLOOR, PLOT NO 1/8, BLOCK-1, SECTOR-2, THA,
RAJENDER NAGAR, GHAZIABAD, UTTAR PRADESH-201005. Area 550 sq. ft.
Boundaries of the property are as under:- NORTH : ROAD 40FT WIDE, SOUTH :
PLOTNOG,EAST:PLOTNO7,WEST. PLOTNO9
Encumbrances : NIL
The detailed terms and conditions of the sale are provided in the official website of
Can Fin Homes Ltd., (https://lwww.canfinhomes.com/SearchAuction.aspx).
Link for participating in e-auction : www.bankeauctionwizard.com

&
Can Fin Homes Ltd

[SECNEoT CaMaPa B}

[HEMWE LaaHE + BEFCEIT L
Trasnidemg reamy (ods Fualiy

Sd/-
Authorized Officer, Can Fin Homes Ltd.

Date: 27.05.2025
Place: New Delhi

Minda Gorporation Limited EZXTdminoa
CIN: L74899DL1985PLC020401 e
Registered Office: A-15, Ashok Vihar, Phase-I, Delhi-110052

Corporate Office: D-6-11, Sector — 59, Noida — 201301, Uttar Pradesh
Telephone: +91-0120 - 4442500

Website: www.sparkminda.com, E-mail: investor@mindacorporation.com

NOTICE

Pursuant to the provisions of the Companies Act, 2013 and Regulations
42 of SEBI (Listing Obligations and Disclosures Requirements)
Regulations,2015, it is hereby informed that the Record Date for the
purpose of payment of Final Dividend for the year 2024-25 @45% i.e. Rs.
0.90/- per share on 239,079,428 equity shares of Rs. 2/- each has been
fixed as Thursday, August 14, 2025.

Members whose name shall appear in the Register of Members/
Beneficial Owners' as on the record date shall be entitled to receive the
Final Dividend. Dividend shall be paid/dispatched on or before Saturday,

September 20, 2025. By order of the Board

For Minda Corporation Limited
Sd/-

Pardeep Mann

Company Secretary

Dated: May 27, 2025
Place: New Delhi

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankrupicy Board of India

(Insolvency Resolution Process for Corporate Perzons) Begulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SYMPHOMNY REALTORS PRIVATE LIMITED
RELEVANT PARTICULARS

|Mame of comorate debior |SYMPHONY REALTORS PRIVATE LIMITED

=

FORM NO. INC-26

[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Advertisement for change of

registered office of the company from
one state to another

Before the Regional Director Northern
Region NCT of Delhi

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED

Regd, Office : Plod No. 94, Marol Co-operative Indusinal Eslate, Andhen-Kurls Road,
Andhen (E), Mumbal - 400 059 | Tel.: 31 22 2858 5083 / 6707 0100 | Fax: + 91 22 2852 8549
Email; infoiorixindia.com | wew.orixindgia.com | CIN: UT4900MHZ006PLE16393T

(formedy known as O&ES Auto Financial Services Limited)
{A Subsidiary of ORIX Auto infrastruciure Services Limited)

In the matter of Companies Act, 2013
Section 13(4) of Companies Act, 2013
and rule 30(6)(a) of Companies
Incorporation Rules, 2014
AND
In the Matter of BALLISTIC
CONSULTANTS PRIVATE LIMITED
(CIN NO.-U74140HR2022PTC104756)
having its registered office at 622/7,
GROUND FLOOR, JACUBPURA, NEAR
BY FURNITURE MARKET, GURGAON,
HARYANA-122001

(Notice under Section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002)
The following borrowers and co-borrowers availed the betow mentioned securad loans from ORIX Leasing &
Fmancial Senices India Limited. The loans of the below mentioned borrowers have been secured by tha
miortgage of iheir respective properties. As they have failed o adhere 1o the ferms and conditions of the respective
Ioan agreements and had become iregular, thelr loans were classified as NPA as per (he BBl Guedalinas,
Amaunts due by them o DRIX Leasing & Financial Services India Limited, are mentionad ag per the respective
nobices issued more particulary described in the following table and furtherinterest on the said amounts shall also
bia applicatle and the samea will be charged as per contraciual rate with effect fram their respective dales

.......... APPLICANT
l\:]otic?qis rgreby given to the Generall II(Dublic ri: A Lfl?ll:ﬂﬂ MT{pnin Mame of borrowers nmﬂ?;ﬂ?&g s Hg:::;e
that the Company propose to make an : . —
application to Regional Director Northern 1 | LNOOOGODD021389 | SME Secured | 1. M's Shiv Heallh Care INR 26.05.2025
Region under section 13 of the Companies Loan 2. Arun ¥emar 22 56.155.7 3.
Act 2013 seeking confirmation of alteration 1 Anuradha
of the Memorandum of Association of the

Company in terms of Special Resolution
passed at the Extra Ordinary General Meeting
held on 20th May, 2025 to enable the
Company to change its Registered office
from “STATE OF HARYANA”to “STATE

Details of Secured asset : All That Piece And Parce! Of Resdantial (Village Abadi) Plot No. W-58, Block/pocket-
W, Vide Alloiment Mo, RitD1458, Village'sector-Rithor, Pragna Dadri, Greater Noida, Distt. Gautam Budh Nagar
(L P Admeasduring Tofal Area-d0 Sq.m., And Bounded On: East; Plot Mo W-%8, West: Plot No,W-100. North:
12m 'Wide Road, South: Opan Land

OF DELHI”.

Any person whose interest is likely to be
affected by the proposed change of the
Registered Office of the Company may
deliver either on the MCA-21 Portal
(www.mca.gov.in) or cause to be delivered
or send by registered post of his/her objections

Bhavan, CGO Complex, New Delhi—110003,

You are heraby called upon fo pay the amounts due 1o ORIX Leasing & Financial Services India Limitad as per
detzils shown in the above table wilh confracted rate of interest thereupon from their respective dates and other
costs, changes el within 60 days from the date of this publication, failing which the undersigned shall be
constrainad to initiate proceedings Lis 1
mentioned herain above to realze the amount due to OREX Leasing & Financial Services India Limited. Further
you are prohibited Lis 13(13) of the said Act from transfemng the said secured asset sither by way of sale [ lsase

supported by an affidavit stating the nature or otharwisa,
of his/her interest and grounds of opposition
of the Regional Director, Northern Region Date:
: ate: 26.05.2025
Bench, B -2 Wing, 2nd Floor, Paryavaran
o y Place : UTTAR PRADESH

3[4} and Sec. 14 of the SARFAESI Act, against the morigage propertas

Sd/-
Authionsed officer
ORIX Leasing & Financial Services India Limited

within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant company at its registered office
at the address mentioned below:
Registered Office: 622/7, GROUND FLOOR,
JACUBPURA, NEAR BY FURNITURE
MARKET, GURGAON, HARYANA-122001
For and on behalf of
BALLISTIC CONSULTANTS PRIVATE LIMITED

Sd/-
SYED ZISHAN AKBAR
DATE: 27th May, 2025 (Director)

PLACE: New Delhi DIN-09654774

GVP INFOTECH LIMITED

(FORMERLY KNOWN AS FOURTH DIMENSION SOLUTIONS LTD.)
Regd. Office: Office No. 710, Naurang House, Kasturba Gandhi (Kg) Road, Connaught Place, New Delhi, Delhi, India, 110001
Email; secretarial@gvpinfotech.com Website: www.gvpinfotech.com CIN: L74110DL2011PLC221111

EXTRACT OF STANDALONE AUDITED FINANCIAL RESULTS

FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025

yearended on 31%March 2025.

By the order of the board
For, GVP Infotech Limited

Place: New Delhi
Date:; 26.05.2025

The board of directors of the company at the meeting held on Monday, May 26,
2025, approved the audited Financial Results of the company for the quarter and

The results along with Independent Auditors Report have been uploaded on the
Company's Website at hitps://gvpinfotech.com/wpcontent/uploads/2025/
05/Financial-Results-March-2025.pdf can be accessed by scanning the QR code

(Formerly Known as Fourth Dimension Solutions Limited)

Note: The above intimation is in accordance with Regulation 33 read with 47(1) of
the SEBI (Listing Obligations & Disclosure Requirements) Regulations, 2018.

Sdi-

Dhaval Mistry
Director (DIN: 03411290)

dorel d® Canara Bank <

nad gl | ndia Lsdefasng

Bopreilin abd

r LU

Whereas

repay the amount within 60 days from the dale of receipt of said notice.

Details of propery whera possession had been laken is as follows:;

Regional Office-
Civil Lines, Moradabad

POSSESSION NOTICE

Under Section 13 {2} [Under Rule 8{1) of
Security Interest (Enforcement) Rules, 2002]

The undersigned being the Authonsed officer of the CANARA BANK, under Securitization and Reconstruciion of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of powers conferred under section 13(12) read with Rula-3 of the
=ecurity Interest (Enforcement) Rules, 2002 issued demand notice on the date mentioned against account and-stated herein calling upon them to

The borrower having failed to repay the amount, notice is hereby given to the borrower! guarantor and the public in ganeral that the undersigned
has taken possession of the property descrnbed herein below in exercize of powers conferred on him'her under section 13(4) of the zaid Act read with
rule & &8 of the Securily Interest (Enforcament) Rules, 2002, Tha borrowargurantor in particuiar and the public in ganeral are haraby cautionad not
to deal with the property and any dealings with the property will be subject to the charge of the CANARABANK. for the amounts and interest therson,
The borrowers attentions is invited to provisions of sub-section (8) of section 13 of the act, in respect of time available fo redeem the secured asset,

Dated: 27.05.2025 Place: Moradabad

MName of the P i Date of
Sr. Borrower! Guarantor Description of the n::::lt:launrﬂmg Demand MNotice
i & Branch Name wnmavahie Proparty Date of Possession
1 | RAMSINGH |Borrower) All That Part And Parcel Of The Property Consisting Of Residential Plot | Rs, 19,84,272.61/- 21.05.2024
Branch: Shahpur Tigr| Measuring Area 105 5g Mt Bearing Gata No. 313 Situated At Village +inl. & 27.05.2025
Dhakka Kundanpur Tehsil And District Moradabad Bounded as East-| other charges o
Land Mukhiran After Other Person West- land Mukhiran Aflar Other
Person Marth-land Pappu South- Rasta 8 Ft \Wide

Authorized Officer, Canara Bank

HARE RA
GURUGRAM

PUBLIC NOTICE
FOR GENERAL INFORMATION REGARDING REGISTRATION
OF THE AFFORDABLE RESIDENTIAL PLOTTED COLONY
PROJECT NAMELY

“GREEN HILL CITY”
LOCATED AT SECTOR 2, SOHNA, GURUGRAM BEING
DEVELOPED BY

M/s Devatwal & Devatwal Developers Pvt. Ltd.

It is for the information of the general public that an application
dated 14.05.2025 for registration of the project under section 4 of
the Act of 2016 is submitted in the Authority for the project “Green
Hill City”.

The Director of Town and Country Planning, Haryana, granted
license no. 258 of 2023 dated 04.12.2023 measuring 5.775 acres to
Sh. Bhim Singh, Sh. Balbir Singh and others in collaboration with
M/s Devatwal & Devatwal Developers Pvt. Ltd. for setting up of
DDJAY Plotted Colony in sector 2, Sohna, Gurugram. Thereafter,
the promoter obtained the demarcation cum zoning plan approval
vide drg no. DTCP 10871 dated 13.02.2025 and revised layout plan
approval vide drg no. DTCP 10870 dated 13.02.2025.

The current application dated 14.05.2025 for registration submitted
by M/s Devatwal & Devatwal Developers Pvt. Ltd. pertains to
project namely “Green Hill City” measuring 5.775 acres.

The relevant application and related documents are available in the
office of the Haryana Real Estate Regulatory Authority, Gurugram
which can be seen by any concerned on any working day during
office hours i.e., 9.00 a.m. to 4.00 p.m. up to 11.06.2025. Also, if
anyone wishes to appear, may appear before the authority on
16.06.2025 at 11:00 am during the hearing.

Given under the approval of the Authority and its seal.

Dated: 28.05.2025 Secretary,
Haryana Real Estate Regulatory

Authority, Gurugram

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankrupicy Board of India
{Insofvency Resolution Process for Corporate Parsons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DOLPHIN BUILDWELL PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Mame of coporate dobior {DOLPHIN BUILDWELL PRIVATE LIMITED
Z Date of ncorpaation al corporade | :IFn'I:IE 2005
dubior
3 |Authionity ander which corporate dellor {Registrar of Companies- ROC Delhi
I incanporated | regiabead |
i Corporate  [denrksy Moo ~—bimdbad | U452010L2005FTC 130257
B g - PO ot - - D [ S
chbiai |
Adoress of the registared office snd |Regd. Offlca as per MCA Master data: D-100,
principal office (F any)y of corporate]Pocket O Mayur Winer, Phase 1|, East Detbs, Delkd
debior ngka, 1100
(Crther OMfice as per NCLT arder. 224, Second Floor,
(Samdatl Chamber 3, Bhikag Cama Phce. Mew Dell

o

| 110058
E: I:'|5|H'.IE"'|E:.' cammencemenl oale in E1E March 2025 [Gody ol ordar naceswed on 28 ME‘,‘
respect of carporaie deldor 2025)

7. |Estimated deta of clesura of insobwency |14 Seplember 2025 (180° day calculsted from
re=abution process (insahency: commancament dale La from 18 March
3 Wame and regisirabon numbsar of IhE‘:‘JE-'na' Sapan Mohan Garg

insolvarcy  prodessional  acling a5 IBBE Reg. ko

irerim resotution professional IEI:I-.IFP -0 P -0V 0T - 201800803
Address and a-mail o the Imenm | Address: 0-564, First Floor, Defence I?-:Ilrm Horw
resolution professional, as registered |Delki 110024

with 1ha Board | Emai sapanihiiyahod. com

10, |daddress and @-miil 1o b used fn':.ﬁddrnsﬁ: G- 621, 6" Floar, Tower C, IThum, Plat
comespondence  wilh  Bhe . inderm [No, 4-40, Sector 62, Noida, P < 201301

resokition professional {Email id; cirp.dolphinbulldwellfEgmail.com

11, |Last dade far submission ol dams 0% June 2025 {14 days caiculaled from 26 May 2025)
12, (Classes ol crédiles, T any, urdes :HL-‘E Applizatie

cliduge (G of Sub-aclicn (BA) of

saclion 27, ascerlamed by thie inénm

resabilion professional |
13, [Mames of Inctvancy Prolessionals (Mol Applcable
aniSad B A as  Aulbansed
Regresenlyine of credlors & cliss
{ Thirge narmes for each class)

14, |[larRaeEvan Forires and

(] Dedails of audhorized
regraseniaives are available o
Molice is Teereby glwen thad the MNational Company Law Tribunat, Kew Daelhi Banch-1) kas orderad
the commenoement of 8 cofporats Insalvendy resolubion process of the DOLPHIN BUILDWELL
PRIVATE LIMITED on 18 Karch 2025 (A copy of order has been received vide email on. 26 bay
20E8),

The cradilors of DOLPHIN BUILDAWELL PRIVATE LIMITED. are heraby cafiad upon to swbmit
thair claims with prood on or bafore 09 Juna 2025 (14 days from 26 May 2025) o fha intersm
resobution professianal at the address manlionsd againsl entry Mo, 10.

The firancial crediters shall submit ther clalims with proof by electrons: means anfy, Al alher
credloes may subemit the clalma with proofin person, By poat or by elecingnlcmeans.

A financial creditar belenging to a class, as Ested against the entry No. 12, shallindicatz il choice
of authorised representative from among the threa insolvercy professionals listed against antry
Mo. 13 to acl as authorised represantalive of the class [spacdy class]in Form CA - NotApplicable

Subrission of falss orrsieading proofs of cialm shall atiract pengiies

o]

Wik link- hitpadibb oo inenhomaldrwnkasds
IPhysical Address: Kol Applicatle

Seli-

Sapan Mohan Garg

Infarim Resalidion Professanal

In thie matter of Dolphin Buildwell Private Limdbed

IBEI Regn: No.; IBEITRAMO2R-NO0O31 52007 1810903
Registered Address and email id with 1B

D54, 18t Floes, Dedencs Cokany, Now Dithi - 170024

Epnail 1d: sapani 0@Evahao, com

AFA valid up to 31-Dec-2025

Address and a-mail to be used for correspondence; C- 621, Gih Floor
Tower G, IThum, Plot No, A-40, Sacier 2, Moida, LIP - 2013079

Ciate: 27 May 2025
Emall id; cirps {:l-:b-ip|1||:|:1ull",].'m,‘:l|:_'i‘§l;;r'r';ﬁll SO

Place: New Delhi

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankruptcy Board of India
finsolvency Resolution Process for Corporate Persons) Requlations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
ANJAMNEY DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
finsolvency Resolution Process for Corporate Persons) Reguiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
LIMELIGHT REALTORS PRIVATE LIMITED

RELEVANT PARTICULARS

FORM A
PUBLIC ANNOUNCEMENT
(Under Ragulation & ol the Insolvency and Bankrupley Board of India
{Insolvency Resolution Process for Corporate Parsons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
CRIMSON INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

IMarse al corporate calbdar ANJANEY DEVELOPERS PRIVATE LIMITED

L]

Dt of mcorparation ol corporats | 030652004
dubior

Aulbarty urder which corparale detlor
is incamporaied | ragishered 1
4 Corparale |denity MNa Lirsbad | UT0101DL200APTC 26802

letibailiby D i ficsatan Mol SoEeatie

chirbiar i

=" Addressof the registared affice ard |Reqged. Offlce as per MCA Master dabs: D-108
prircpal alfce (F anyj alcarporale Pocket D, ME'|II.I.' Wihar, Phasa i, Easl Dalbd Dedk

(5]

Mg lsirar of Comparias- ROC Demni

£ |Data of Incorporation of cceporabe | CEDEAA005
[ dabbar

i lAuthonty ungar which corporale | Regestrer of Gompanies- ROG Celts
{dabtar 5 ncorporated | registered

i1, Mame ol corparate debio: LIMELIGHT HEALT'JF‘.& FRIVATE IJHITEIJ
(2.7 [Date of Incorporaton of corparala 00112004

tedtar
i Athorily undar which comoradn debbar | Rogistrar of Companies- ROC Delhbi
i5 incorparated | regesterad

iMame af cporate dabiar |ERIMSOM | IHFHHTRUEI’IJEE PRIVATE LIMITED
|Date of Incorporaton of COrporase [DRMIE 205

i chabior

k) 1.15.,th:|nl:!,' under which comporaie
dobsor is mcorporated  regisiered

P i

Resgistrar of Compares. ROC D)

q C._.rp:.ralna: idelify Mo Limpibed | LAS200 DL A00EPT L 27054 14 Camporaie  konlily Mo,  ~—imitesd | LEEZ2 DL 20040T 130519 4 Corparaie Idertity Mo, —Liestad |U4S0DL200GPTCIIT25E
LBt s Bl S O R Digsimt cdmmhibitio bv - ad srspiata Liabiliy—ldenlifcaton—No—af

§  |Address of (be registered office-and |Regd, Office as per MCA Master data; [-30%
iprincipal offica (if any) of corporabe | Fockat ©. Mayer Yinar, Phasa I, East Dalhi, Dalhi,

5, [Address of ihe registered olfics and|Rogd, Office as per MCA Master data: D109, )
principal office (if arfy) of corporale | Posial D, Mavur Vikar Phase | Easd Dalhi, Dalhi,

5 Address of the regisiersd office and |Regd. Office as per Masier dafa:
prircipal office {4 any) of corporaie (D=109, Pockel D, Magur Viqar, Prase || East Delk

dhabio Inda, 110091 [dabsar Indla, 1700491 debinr Irectian, 1904191 dabiar East Deffi, East Delki. Deli, India, 110091
Orther Office s per NCLT order: 224, Secend Floo: Othear Odfice as per NELT order: 224, Second Floor, Cthar Qifice as per NCLT ordar 224, Second Fioor, iOrther Office as per NCLT order: 324, Sacond Floor,
Somdadl Chamiber 3, Bhika Cama Piace, Kew Delki Samdatt Chamber §, Breap Cama Place, Mew Dalhi Somdatt Chambar 2, Bhika|i Cama Place, New Dail Somdatt Chamiber 8, Bhiksii Cama Placa, Maw Delhi
| 110068 g I e e 110066 110068
B Insclvency commencemenl dale inf18 Mafch 2025 [Cogy of crder recedwed on 28 May H Insalvency commancemant deie in|18 March. 2028 (Copy of order recamad on 25 May 51 Irsohvency commarcemant dale In| 18 March 2025 (Copy of arder received on 26 May f nsatvency commencement dale in |18 March 2025 (Capy ol croer received an 26 May
rednect gl comporate dabior 20250 irespact of compaoraba dabhor H125] raspect of corparale defiior 2G| ‘respact of corporaba tabior el

Eslimated deta of closuta af Inscévancy
resalulion process

14 Seplember 2025 (180" day calculsed from
||'I5!'.'I|'¢"EI-I‘:|":|' commencemant daie La. Tram 18 Maich
2025)

Esfmated date ol  closureg of
{irsntvancy resalulion prooess

14 Zaptembor 2025 (1805 day caltulaled Eom
inscévency commancement dale e from 18 March
20|

T. Esfimabed dale of clasure ol insclvency |14 Sealember 225 (180" day calculalesd from
féssoludicm process insolvency commencement dabe i@ from T8 Manch
026

d

Extrmated data ol clesure  aff1d . Seplember 2025 [1B0E
irsahancy resolulion prooess insaheensy commencemend dale e from

2025)

day  calilaled  fam
18 March

B |Meme and registration number of the |Mame: Sapan Mahan Gerg

imzolvancy professional cachng 851861 Reg. Ko

irerin resakillon peodessloral LIE B A-DO TR - ROHES T 5201 F-20 12710803

5 |Mderess and a-mail of the intanm A—:I&e:ss D54, Firsl Floor, Defence Colory, Mew
resalution professional, &s - registered | Delhi 110024

with the Board: ___|Emai sapan]yahco.com

0, |Address and o-mail io b used for| Address: G- G231, 6 Flogr, Towar lt IThum, Plot
corespondence - wilth the  intanm  Wo, A-40, Sector 62, Molda, UP - 201301
resohlion professional {Emall id: cirp.symphonyrealtors@gmall.com
11, {Last dasa far submission of dems (0 June J025 (14 days caloulaied from 26 May 2025}

| [Mame and regeiaian number of the | Mame: Sapan Mohan Garg
;ir:nmnr-r:, professonal - acling  as|IBSl Reg, Mo
Lindanm resolulion professianal IBRINPAP-NO03 20172016 (a0G

15, kame and regatration number of e | Mame: Sapan Mohan Gang
ingolvancy  prolessanal - acling &5 | IBE| Reg. Mo,
Inlarim resolulan prolessanal IBETPA-O NP0 52017 - 201 B 0al3

B |Mameard regslraton numbes af the |MName: Sapan Motan Garg
irmoheancy  professional aclng as |IBHBEReq. Ka.
linferm resokilion professional IBERIP &0 2 P-RODET & 201 7= 20 18105073

3 thddress and e-ma of the inlerim | Address: D-54, Firsl Flaor, Defence Cofany, Mew
tresciulion professional me regisiered | Dathi 11002
Lwiih fhe Board Email: sagan ':ﬂ@ynhnn am

9. |Address and e.mal of lhe nterim | Address: 0-54. Fist Floce, Defenca Codany, Maw
ragelulon -praolessions, as IEI'=|3-‘.-EI'EI'J Cealinl 1100324
il e Board Emall; sapan T0valaacam

B |Address snd e-rnaid af 1he inecim |Addeess: O-54. Fiat Floor, Delenoe Colany, Mew Dalhi
regaiulion prafestiansl. as regishenad | 110024
il fhe Beard Emall sapan 1 ldiiahc com

10, [Address and emal 1o be used for| Address: C- 621, B™ Floor, Tower C, [Thum, Plot
Irn'r|,:sr.\ﬂl:-ur:lnnr.-:: with  the inlenm|No. A-40, Saclor B2, Noida, UP = 2011309
iresciudion professional Email id: Elrp.:n-iannjduwlnpumﬁ'gmall.mm

1. |Addregs ard e-mal to e used for|Address; C- 621, 6 Floor, Tower G, |Thuem, Plod
corrasponcance . with 18 ielesim Mo A-40, Sector 62, Nosda, UP - 201304
rasoludion pralesional Er'rlzIJI id clrp IIMIiEhtrmlmgmall -:l:lm

10, |Adoress and e-mall bo be used for |Address: C- 621, 6™ Floor, Tower C, IThum, Plot No.
crespardence  wilh  fhe  indarm A-40, Sactor B2, Nolda, UP — 2071301
regaiulion profassionml Email d: cirpcrimsoninfrastructurefiamail.cam

|Lasi dabe Ior fubmissan al daims [ June 2025 114 days cacutaied from 28 May 2025)

12, (Classes ol crediloes, i amy, under|MNot Applicable
|-.'.|.1.|5:|: ihy of sub-saclicn (B4} af
|5.m.|r.'|r. 21, ascertzmned b the indamm

iresotution profassional

Pk | ==

{Clasees of credtors, I ary, undar) kot Apphcabls
fcleize (b)) of sub-sechion (B4 of
baection 21, sscedaingd by the inlesim
iregoiulion plofassianal

13, |Mames of Insohvency Prolessionals) Hl:-‘ Applkcable
identfiad b act  as  Aulhonsed]
Reprasentadg of craditors in a class

{Thrae names for each dass)

13 [Mames of Inscivency Profdssionats| Mot Sppécabla
fidentfied 1o &%t as  Authoriged
| Reprasentative of creditors in & dass
| ¢ Threa names far each clasa)

4, jielRelevant Farms and
1h] Digkaits of authorized
reprasanaives are gvallabia

Wb lnk: hitps: Vibb govinienhoma/dowriosds
Shysical Address: Nal dpplicaiin

4. {ig) Fekavanl Foamms end
(k) Detsdls of authonzed
|represardalives are available ai;

Wab limx: fithps bl gov. infendomesdownl cacs
Phivescal Addrass: Mol Applicable

Motics is hareby givan that the National Company Law Tribunad, Mew Delhi Bench-ll has ordared
the commencemant of a corparata. inscdvency resalution process  dof tha SYMPHOMNY
REALTORS PRIVATE LIMITED oo 18 Macch 2025 [Acopy ol teder has baen received vide amail
on 28 May 2025)
The eraditars of SYMPHONY REALTORS PRIVATE LIMITED. are héreby calad upan 10 submit
their claims with proed on or before 09 Jung 3025 (14 days from 26 May 2025) fo the inlenm
reschuton professional 81 tha address menlioned ageinst entry Mo, 10
The financial creditors shall submé their claims with proof by eleclronéc means onfy. All other
cradions may submil e claims with groolin parson, by post or by slactronic means
A inancial ereditor belonairg o 8 class, as Eled aghinst the eniry Mo, 12, shall indicabe s choke
of authensad representative from ameng the thres insolvency professionals listed apainst entry
Mo. 13 ta aet ag suthorised represanative of the ciass [spaciy class] in Form CA. - NolApglicabils
ubrmiggion of false or resleading prools of caim shall atirec penafies, e
Sapan Mohan Garg
Interim Resaluticn Professsaned
In the mabler of Symghony Realiors Privale Limited
IBEI Regn. No.: IBEVTPALO2EP-NODG 220871590903
Registered Address and emakl id with IBBI;
D-54, 15t Floor, Dedence Cofony, Naw Dedhi - 110024
Ermeail Id: s=apani0Eyahos com
AFA valld up 1o 31-Dec-2025
Address and e-mall to be used for correspondence: C- 621, 6th Floor,
Date: 27 May 2025 Tower C, IThum, Plat No. A-d0, Sacior 82 Nowda, UP - 208301

Place: Naw Delhi Emaill id: cirp symphonyraaliorsifgmail.com

Metice & hereby given that the Mational Comgany Law Trsiunal, Maw Delh Bench-| has ordered
the commencament of & comporate @solvency resolution process of the ANJANEY
DEVELLCRERS PRIVATE LIBITED on 18 March 2026 (A copy of order has been received vids
email on 26 May 2025).
The cradilors of AMJANEY DEVELOPERS PRIVATE LIMITED are hareby callad upon o submit
thesr claims with proof on o before DB June 2025 (14 days from 26 May J025] ta tha indedm
rescution professional at the adoress mentioned against enryiee 10,
The financial creditars shall submit thair cleims with peoof by electronic means only, Al other
creditors may sabmit the claims with prood in persea, by post or by electranic maans,
Afinancial craditor bedenging {o a class, aslisted against the antry No. 12, shall mdicata its choace
of suthdrised represeniative from among the theea insolvency profassionals listad against antry
Mo, 13 bo act as autharised represandalive of the dass [specily dass|n Foem CA, - Nol Agplical
Submission of false or misteadng proods of daim shall atiract penalbiaz. -
Sapan Mohan Garg
Interim Resolution Professional
In the matter af Anjanay Dessioperns Private Limied
iBBI Regn. No.: IBBUVIPAMDOZNP-MO03 15201 7-1810903
Registered Address and emall id with IBE|
D54, 15t Floor, Defence Colany, New Dethl - 110024
Emall ld: semanihiyahoo.com |
AFA valid up o 371-Dac-2025
Address and e-makl fo be used for correspondenca: C- 621, Bk Flooe,
Tower &, ITham, Plolsa. &30, Sector 62, Moda, LIP-"201301

Date: 27 May 2025
Epmail id: crp anigneydeveloparsgrmall oom

Flace: New Dalhi

{11, |Las1 date for submission of claims . | 09 -Jun

12, |Classes of credadrs, # any, undar M:lr.ﬁ.p:in:ﬁ'ﬁa
claa (bl of sub-zechon (6AG of
seciion 21, eecangired by tha ntenm
{ | rasolution professaons

13 |Mamas of Inhluan Professanak | Mal Spplicabia
ienlified. 1o acl &= Aushorised
Represantative of crediors in 8 class
| |iThres namas for aach class)
14 |a- “Retavanl Forms and

(o) Datels of suthanized
rapresantalives ara gvalable at:

h!-:ﬂ..ala heraby given thal the Hatﬁnalﬂumpan} Law Tribunal, New Defi Banch-1thas -a-n:lared
bt commencemient of a Gorporabs insobvency resaltion procass af the LIMELIGHT REALTORS
PRIVATE LIMITED an 18 March 2025 (A copy of onder hies Baan recsived vide email on 26 May
2025

The creditors of LIMELIGHT REALTORS PRIVATE LIMITED are heraby called upon o subimil
their claims with proof on ar bafore 09 June 2025 (14 days from 26 May 2025) o the interim
rasolution professional atthe address menticned againstentry Mo, 10

The financial cradilors shall submil thair claims wilh proof by e@cironic means only, All ofhar
ergdilors may submil e claims with proof in person, by postos by elecironic misans,

Afmancis credios belnnaﬂg'ﬂ-a&ais as listed against the entry Mo 12, shallindicate ts chalce
of sutharised represantatve from among the three inselvency profiessioneds sted against endry
Ko 13 1o act g8 uthorised rapresentatve of the cless [specify clase]in Form CA —Mat Applicable

Subrrassion of e or mislesding proafs of ¢l shab altract peaallies

| Wab link: hitps:ifbbi gov.in'enhomeidownioads
Phiysical Addrass: Mot Apobcable

Sdi.
Sapan Mohan Garg

Interim Resolution Professional

Inv thiz malter of LimeSghl Realtors Privatg Limitad

IBBI Regn, No.: IHERIPALDLGH IP-80031 530 T- 181 0203

Reglatered Address and emall ld with IBE]

D-54, 1=i Floar, Defence Colony, Mew Dalhi - 110024

Email Id! sapanih@iahogcom,

AFA vald up fo 31 -Dec-2025

Address and e-mall to be used for correspondenca: C- 621, Gth Floar,
Tower C, Thurn, Plot Mo. A-40, Sector G2, Maida, UP - 201301

Email id: cirp limefighlrealior=fTigmail.com

Date: 27 May 2025
Place: New Dalhi

11, jLastdata for submisssan of cleims (00 June 2025 '.H days calsulatad wom 2B |'.'IE|-.' 2045
%2, |Classes of craditors, il any, under |Not Applicable
clause (b1 of sub-zaclion (GA) of
gectian 21, ascertained by the inemm
{rescfulicn professlornal
3. |Mames ol Irsabeancy Prolessionals
idantfied o acl as  Authansed
Fepraseniative of creditars in 8 class
___l¢Thirae nemes-for sach dess)
14, |(s)Relevam Forms and
ik Dedalls of authorized
{represeratives are avallable &t
hitice is nereby glven that the National Coempany Law Tripunat, Mew Dalhi Bench-ll has ordared
the commencament of 8 corposate inscbeency resalulion process of the CRIMSON
IMFRASTRUCTURE PRIVATE LISITED on 18 March 2025 (& copy of arder has besn received
vide email on 26 bay 2025),
The creditors of CRIMSON INFRASTRUCTURE PRIVATE LIBMITED, are haraby called upon ko
sulsemifl Ihest cialms with proad on of belarge 08 June 2026 {12 dags rom 28 May 2025) 1o (ha
inferin reseduban prodessional 3l the addrass mentioned agassl entry Mo 10
The financial creditors shall sebmit thair claims with proof by electironic maans only, All othes
creditons may submit the ciaims with proof in person. by post or by electranic maans,
Afimancial cradilor beknging lo a class, a5 ksted against the anlry No. 12, shad indicate il= choeca
of sdhorized represeniative rom among the threa insohency professionals listed against enlry
Mo, 13 o actas authorised regrasen alive of the ciass [specly class] m Form G4, - NoLApplicala
Submiszionaf false or miskzading proods of claim shall atiract penalties.

Mol Applicable

Web link: heips:libbgov inien/homaldowninads
Physical Address- Kat Applicedla

Sdi-

Sapan Mohan Garg

IMlEne Besaliticn Prolassons

In the rrabier of Comson Infresiruchure Pivate Limided
IBBI Regn. No.: [BBUIPALIOZTP-NODE 12201 7-1810903
Registored Address and email id with 1BBI

0-54. 15t Floge, Defence Cotany, New Dedii - 110024
Emall ld: aapan id@yahoo com ;

AFA valid up 1o 31-Dac-2025

Bddress and a-mail 1o be used for comespandence: = 61, Blh Floor,
Frrwersr &, [Thum, Plal Mo, A40, Sactor 62 Nokla, UP - 201301

Data: 27 May 2025 /
Emall 1d: Cip.crimseninfrastnctureigmall.com

Place: Kew Dealhi

epaper.ﬁnanciaiexpress.mn‘. .

New Delhi
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LIGHT MICROFINANCE PVT LTD
28 STo1R_AMI I 28 7, 2025‘ CIN- U67120DL1994PTC216764

Rigistered office; 308, Aggarwal Tower, Plot no.-2, Sector = 5, Dwarka, New Delhi- 110075
Corporate Office: 1501, 15th Floor, Sankalp Square 3B, Sindhu Bhavan Read, B/s Hotel Taj Skyline, Shilaj, Ahmedabad,
Gujaral-380058, Officel Fax! +31-79-40050059[infeflightfinance.com, www.lightfinance.com
" Audited Fi ial Results for th r & Financial r rch 31
o udited Financial Results for the Quarter & Financial year ended March 31,2025
” i s " _{Rupeas in lakhs)
gl sofdees Hieea uisde s Catas aned Year Endad
.-_-ji:r-:lmr. e o getidern &Y \ﬂE—'-:rr_ :n_:.'-:lﬂ' e eedon oF smrefesr 'q'l'q' '@\ﬁﬁu‘q‘ %ﬁﬁ 5 As al Asal f5 al A5 ad
(e ol s s (Sivilz =Rl 2w R e i) m 3. Particulars Warch 31, 025 [March 31, 2024 | March 31 2005 | afarch 31 2024
P, 2006 % R 367 % In-FFEE L) & ) w07 2003 PECE F4485 Ho, [Aud#ad] phisdiled) | (Aisdited) [Auditad)
ariien [ AR S 408, VER FH, w0 39w, T8 - 1000 A 2 i VAP 14348 54310 51 957
i M AAiaET A 265§ O°HM ﬁﬁﬁ:ﬁmmm BTEM ¢ 011-40081800, HEOET . wwwomanrnalominium.eom $-BF - info@mannalemininm.in ‘A_AN 1 | Total inccme from Opersicns ol bl 4349301 21,367 40
R R - R 2 | mst Prafi KLass) for ihe penod |befione Tax, Bxcesdional and or Extraondinany Resssl 372613 {245 Th1.06 B, 035,23
it ET fi: AACCHATOBF 31 wd, 2026 Bt T fradt wn wd ¥ srdrercifum P oo i — : L " g
HISTEE L300 DU AN OF T2 06521 0 m ﬂﬁ_'l' m % A 'ﬂ' ) 3| Mol PrefitdLass) tor P period belong la (alter Exeeplioral and or Exlronlicary Bmss) R e 1245 T4 06 231673
2. | 9 R T o, S SR e, B oj)), 98 B o 4 | Wel Proflf [Loss| far the perind after tak (a%er Excaptonal and’ or Exracedinary ilemst] AR 10120 45157 6,308 49
| T T T
. ”'I':_":' — . | : : 5 | Tedad Compratenive Incoma bor B pencd [Compesng ProSL (Lass] o B pariod (afar 2.604. 87 562 G36.F3 21786
3. | A g YTy Fétps:iwaw hamakachic.co.in A fieserom I sawd | 30 Feme 31 W, =W, 31 Wi, e} and CHiher Comprehensh bcome ater | ax)]
4. | v o TEre = o A @ | e, deE IF ik i 24 jms - B | Pait up Equiy Share Cagital wrraee| 1o7raes| nTreea| 107768
o WLk S e T TR » . : | Cowmii) § coteniion ] ctwmtiun | cleeifes) | (Awevier) 7 | Reserves (suciuding Revavation Resana) M2B8E3| 1055074 128823 105647
5. | L ST % R /AR o | T R, R S e wee b || e R e e | 2a5a] =a2e | 2rm | 227 98,309 B | Securbies Premium Accaun 1857595 1857595) as7sos|  1STRES
il | — . 2 | iR o AW A e A | 01z a0 | grs 215 | LT & | Net worh A E T T
6. |Fed Teflm m B 3 mn ger|2002-2023 s 1 A EE A2 m G S gz e . R =t - S8 | imr 10 | Pad up Debt Cailll Culstanding Dt 12843504 | 17218870 12043504]  1.72485.70
AR AT ] WS- 2023- 2024: 7T 11,500 W RO B ) R Ml . 5 822 | 46 | s | &M | 2 L 11 | Outsianding Ra .blﬁz.r ln__ — R 4, || "_.";,jl" i h:l
e — . 4 | T TR e i e A ! e | ne | rae 1861 | A 106 " :,: E--: .I;Iqlll:.l..lullr!d 2 Prolarenca Sharas NEI nil :
- : T == | = 1 S e 201 Egaty mato 4.1 4,41 318 5,41
G ——rR— [ O WAy P & | wfis i e e | &1 e | 121 156 | ami e e P _ _ — ] T
B, d "-ﬂ ,\_-F:i- :n;:. ..I_"T:I '_Il-'i“ ] _T"'ﬂﬂ R s sy ansileciic.ca.m ‘.-_-.-l.rrrr\.-\.rlu-.l-l'l‘\- e = . sravacim T --—“rrrm—lrr-rr-ru-l-':-—r\.ll'- ———— 13 EHHTE—'& Par Shams |_.:|| s 100 padh) {Tor .:j_'rhuun; ard disconlinued apomlians] - {{ gi 3.40 s 959
RIS 5 HI9), 7] S o, N £ e i ol - 254 i | A 2708 | 2, 00¢ 1 Basie
T % ST WY CMECTE RO R = - ; & = :
Aiiws: ) qw e ¥ ¥ OLF 50 R T Al A | | | | & Diuted: 372 0.17 0.74 8.3z
e Al : R i ik [ S i I T Py | L % T = i Hil il Ml Kil
g, | wifeAr $1 amoasi2ioa) & owr wEne | RS ey hanoekeciic ooin i vH T i B b5E 338 3 E T 606 14 | Capilal Radempion Reserse
G e = 1 (s R = e —_— . - - | : 15| Ceberturs Redamplion Resere Hil Hil [ Hil
T B ; T . 16| Dot Bervice Coverage Ratio Kl Applcable| bal Applicatie| Hal Applicable] Mot spplicatile
10, | 52 1 Aie=UFE are v 2 e A |17 99, 200s . 31 T, 2025 1 wur T A e S T foft aftos =6 wen S witi wm o i a dgaeEe e aes 17| Inierest Samvica Coverage Ratio Mot Appicabis| Not Appicable| Not Applcabiel Mat Applicable
TN oy 7 rT 5 it 77 7, 205 o it gy N Tew v = - . - - : ;
L1, | T T AETER Y S AN 22§49, 20325 s E: g _ - - A, ok f Excaptanal and’ or Exfracrdnasy ibems adjusled in'the statament of Profand Loss Inaccardanca with [nd A5 Rules/ &5 Rules, whichaver
o3 28 hEl 5= T 3 Ty e i v wwe sand) B 2015 F B aa § seim s v & we o R i & fem = policabils : :
12 | S .f.|=]| I,.n qE W G & 27 99, 2025 SR SR %I'Ej"-'l ferdffes wfme woew, hscindiacom, waw,ascindizeom 7 www.meanslaminianeeom 5 20 | MOTES:
S (e - - a) The above results dor the quarter anded March 31,2025 hawe baan ravieasd by the Audit Commitles and approved by the Board of Déraclors in iis
- sl i TS pm . — n'r,_:li:lg bl o 271h May, 2025
13, | T TN AR ST IR ST OF 96, 20235 b} The above Ia an extract of the detaled famat of Audited Financisl Resufs filed wih the Stock Exchange undar Reguiston 52 of the SEBI (Lisfing
£ L G L1 1 i abligations and Disclasure Reguimenls) Regulationrs 20115, Tha Sl format of the Audied Francal Rasuks are aviilble on websites of BSE Limited
4, | H9Eg Hure aEE & J:-_-_|-|| 8T, | 12 =78, 2025 Al weahw Deednd e Lo SL0CK -shanspnceicenl-ather and on e company s websie W QRS nanoe, COM TESUIE.
s e i e S B | (i g B e A S = T et o) For the other ling iters retamed in regutation 52(4) of the aménded lsting Regulations, perinent disdegures have been mads 1o e slock Exchnagefs)
Fn O AT w1 A ST AP e i RS s e ar Wk 1038 ant can be assessed through the website link givan in poit nob) above Far and on behalf of Light Microfinance Private Limited
1 ' 2 ! fafar . f Sdi-
A S
S : ) Ciale - 271H May, 2025, Place: Ahmedabad Déepak Amin (Managiig Dirscior)
15, | AT ST WA A W S P (11 5T, 2025 =
16, | wi0 i s e s (v | cep heviamail com PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND THE LETTER OF OFFER UNDER REGULATION 18(7) INTERMS | D. Instructions for Public Shareholders
L . . .
AEE BEET . 5 OF SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 a)  Incase of Equity Shares are held in the Dematerialized Form: The Public Shareholders who are holding Equity Shares
17, | Fiiie veare Tl TR W N A in electronic/dematerialized form and who desire to tender their Equity Shares in this Offer shall approach their respective
TR el KAS HYAP TE LE-M EDICI N ES LI M ITED Selling Broker indicating to their Selling Broker the details of Equity Shares that such Public Shareholder intends to tender
L2 Pl Corporate Identification Number: L29110MH1995PLC085738; in this Offer. Public Shareholders should tender their Equity Shares before market hours close on the last day of the
i Registered Office: 2nd Floor, Pushpavati Building, Chandan Wadi, Mumbai-400002, Maharashtra, India; Tendering Period. For further information, kindly refer to Paragraph 9.8. titled as ‘The procedure for tendering to be
. sl @ o BBUIPA-001/IP-PO1468/2018-201911 2271 Corporate Office: UL/8, Upper Floor, Suryarath Complex, Panchwati, 1 Lane Ambawadi, Ahmedabad-380006, Gujarat, India; followed by Public Shareholders holding Equity Shares in the dematerialized form’” on page 41 of the Letter of Offer.
frste 29 05,2025 S AR W 4TSI A R s e Contact Number: +91-6359637788; Website: www.kashyaptele-medicines.com; In case of Equity Shares are held in Physical Form: As per the provisions of Regulation 40(1) of the SEBI (LODR)
?.'-'a'lll o B e ﬂlﬁm*m ! H;}E, ui mf - 1 Email Address: investor.relations@kashyaptele-medicines.com; Regu!gtions and SEBI's press release dated 3 Decgmber 2018, bgaring refelre.nce no. PR 4}9/2018, reguests.for transfer of
THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND THE LETTER OF OFFER IS ISSUED BY SWARAJ SHARES AND je:“r.'lt'gg 15;‘3"_" not be p.“’cesseg “”'ess.tt:?hse?“”t'les are hz"t’) '”SdEeBr’l‘a;er'?“zed :0"” with a df"";&%ﬁﬁ@}gﬁ?,&;@?}
SECURITIES PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S JUNE ENTERPRISES PRIVATE LIMITED, FOR ACQUISITION OF UP TO 1,24,07,720 CIRF;IrDI 12020/ 4:"getve£* éq 3""3”2032”0% i dc'“";]alr o o b tor shares
FEERY OFFER SHARES, REPRESENTING 26.00% OF THE VOTING SHARE CAPITAL OF KASHYAP TELE-MEDICINES LIMITED, AT AN OFFER PRICE OF %1.50/- PER OFFER o Lt ag hend o s a;‘; oders ho InfgthsegLIJErIIBIIGSS/I-CSg' y;'ca |°t.”“ arf\ a Oge lopell.erssh arehs 'lg an
 CSICE SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders
. ] (SAST) REGULATIONS (PRE-OFFER CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT ADVERTISEMENT). holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per the provisions of
IR FEORIEIETAT qorr faarferar 41 (pfae afhal & fog . ) ] ) ] ) i o ) . the SEBI (SAST) Regulations. Public Shareholders who are holding Equity Shares in physical form and intend to participate
SFOTSNEETT AT ufshan) faferaraeh 2016 & fafeaw 6 & sidq, This Pre-Offer cum corrigendum to the Detailed Public Statement Advertisement is to be read in conjunction with the: a) Public Announcement dated Wednesday, March in the Offer will be required to approach their respective Selling Broker along with the complete set of documents for
Rp Raeed o e 05, 2025 ("Public Announcement'), (b) Detailed Public Statement dated Tuesday, March 11, 2025, in connection with this Offer, published on behalf of the Acquirer on verification procedures to be carried out, including the (i) original share certificate(s), (ii) valid share transfer form(s), i..

Wednesday, March 12, 2025, in Financial Express (English daily) (All India Editions), Jansatta (Hindi daily) (All India Editions), and Mumbai Lakshadeep (Marathi daily)

@ FTRIIRI & TRt
(Mumbai Edition) ('Newspapers') (‘Detailed Public Statement'), (c) Draft Letter of Offer dated Wednesday, March 19, 2025, filed and submitted with SEBI pursuant to the

Form SH-4, duly filled and signed by the transferors (i.e., by all registered shareholders in same order and as per the

— Ll w‘ ﬁaaai{ —— provisions of Regulation 16 (1) of the SEBI (SAST) Regulations ('Draft Letter of Offer’), (d) Letter of Offer dated Monday, May 19, 2025, along with the Form of Acceptance- 22%'3?2:;%2?;?3;2I;t:,:leg:rlgh(itc)e;?:gitfgggp?:g/geagjl dg(l));nwmgzsae: dasti t:z dairr)1 parzggfdtznﬂ:i;ih(ltlgesﬁ]lzﬁﬁﬁig
1 1 Hzdc cum-Acknowledgement ('Letter of Offer’), (¢) Recommendations of the Independent Directors of the Target Company which were approved on Monday, May 26, 2025, com/aine d therein. by solefioint Pubiic Shareholders vFv)hose namye(s) ap ears on thge share certificate(s) in the same order
2 | PlORe SR & Frmlex @1 [y 04,/06,/2005 and published in the Newspapers on Tuesday, May 27, 2025 ('Recommendations of the Independent Directors of the Target Company') (the Public Announcement, N » DY SOIE] PP L
: . . . : : - in which they hold Equity Shares, and (v) any other relevant documents such as power of attorney, corporate authorization
- = — Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer Advertisement cum Corrigendum to \ \ ; . ' . o ! o
WRreoT foAas i BiaRe I9aR AT, | Bufril & WRRgR— IR faeeh . . . . . " . (including board resolution/specimen signature), notarized copy of death certificate and succession certificate or probated
3 B/ T & the Detailed Public Statement of the Target Company are hereinafter collectively referred to as 'Offer Documents') issued by the Manager on behalf of the Acquirer. s - . . C
/ ] . . will, if the original shareholder has deceased, efc., as applicable. For further information, kindly refer to the Paragraph 9.7.
4 | BURT UgAM Hw&I U70101DL2004PTC126802 Public Shareholders of the Target Company are requested to kindly note the following: titted as ‘The procedure for tendering to be followed by Public Shareholders holding Equity Shares in the physical form’ on
For capitalized terms used hereinafter, please refer to the Paragraph 1 titled as ‘Definitions and Abbreviations’ on page 7 of the Letter of Offer. page 41 of the Letter of Offer.
MR 5 G o ol | e Ao Se1 b o G arfer : S—1o0, e A.  Offer Price Procedure for tendering the Shares in case of non-receipt of the Letter of Offer: Public Shareholders who have
5. & fEr. oo |1 o feh 9RT. 110091 The Offer is being made at a price of ¥1.50/- per Offer, payable in cash. acquired Equity Shares but whose names do not appear in the records of Depositories on the Identified Date, or unregistered
yuT Brafera (afe BI$ &) b udr | TR : cii , | IR,
TTYEACT SQY & IFFAR T Pprafferd : 224, fadia 7, There has been no revision in the Offer Price. owners or those who have acquired Equity Shares after the Identified Date, or those who have not received the Letter of
T Fav o, Merofl BTN @, T facel 110066 B. Recommendations of the Committee of Independent Directors (‘IDC’) Offer, may also participate in this Offer. In case of non-receipt of the Letter of Offer, such Public Shareholders of the Target

Company may download the same from the SEBI website (www.sebi.gov.in) or obtain a copy of the same from the Registrar

A Committee of Independent Directors of the Target Company comprising of Mr. Devkinandan Jagdishprashad Sharma, as the Chairperson of the IDC, Mrs. Amrita Khetan, to the Offer on providing suitable documentary evidence of holding of the Equity Shares of the Target Company. Altematively,

6 | PR ITQR & Weder #F ForehereAar | 18 A 2025 (MG BT ART 26 AL 2025 B AT gg) and Mr. Mayank Khetan, members of IDC approved their recommendation on the Offer on Monday, May 26, 2025, and published in the Newspapers on Tuesday, May 27, . . ) . - .
fr B I » ) X o A . in case of non-receipt of the Letter of Offer, shareholders holding the Equity Shares may participate in the Offer by
i““mﬁw e . A 2025. The IDC Members are of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) roviding their application in plain paper in writing signed by all shareholder(s), stating name, address, number of shares
7 | %[ 14 R 2025 (Feoremermerar aRfye fofey serfe 18 ard Regulations. Public Shareholders may, therefore, independently evaluate the offer and take an informed decision. P 9 pp plain pap 9519 y ' 9 ’ ' .
SECIRK] 2025 R U 1801 faH) c o o off held, client ID number, DP name, DP ID number, number of shares tendered and other relevant documents. Such Public
' ther details with respect to Offer Shareholders have to ensure that their order is entered in the electronic platform to be made available by Stock Exchanges
. AR T oA & w9 H B | A | Are it 1. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no competitive bid to the Offer. before the closure of the Offer. For further information, kindly refer to the Paragraph 9.24. titled as ‘Procedure for tendering
} 3ﬁ; .} * EWEW = 1 T 32 Ogﬁgé/ 13(‘)1303“'7’?’- ¥: IBBLIPA-002/IP-N00315/2017- 2. The Letter of Offer has been dispatched on Thursday, May 22, 2025, to the Public Shareholders of the Target Company whose names appeared on the register of members the Equity Shares in case of non-receipt of Letter of Offer’ on page 44 of the Letter of Offer.
e — : e e e as on the |dentified Date, i.e., Thursday, May 15, 2025. The dispatch has been carried out through registered post to those Public Shareholders who had not registered their | E,  Status of Statutory and Other Approvals
. aqavreﬁ?j qqﬂ\ngﬁ?%aﬂga CRIRECICIE] £ sapaﬁlO@yaHOO'com ’ e-mail addresses with the Depositories and/or the Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were registered As on the date of the Letter of Offer, there are no statutory or other approvals required for implementing the Offer except

_ = _ with the Depositories andor the Target Company. as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 8.3. titled as 'Statutory Approvals
T /- 621, 6391 Ted, TTAR R, IAEITAYLH, WHE . 3. The Draft Letter of Offer dated Wednesday, March 19, 2025, was filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST) Regulations, and conditions of the Offer at page 38 of the Letter of Offer.

10. | aaRe e craar @ e gSeR
SN RpaT SIRETE e SR e * g;o'%?.‘fi qﬁqs@ﬁlqﬂgnm;sg;tors @gmail.com for its Observations. In pursuance of which all the observations received from SEBI vide letter bearing reference number SEBI Observation letter bearing reference number | ¢
_clp-symphony gmat. ‘SEBI/HO/CFD/CFD-RAC-DCR1/P/OW/2025/12750/1" dated Tuesday, May 13, 2025, incorporated in the Letter of Offer. '

L kil 00 T 2025 (26 % 2029 14 B 4. Except as stated hereinafter, there have been no material changes in relation to the Offer, other than those already disclosed in the Letter of Offer:
GRT 21 B SY-GRT (6V) & Syarad ()

Procedure for Acceptance and Settlement of Offer

The Open Offer will be implemented by the Acquirer through Stock Exchange mechanism made available by BSE Limited
in the form of separate window (‘Acquisition Window’) as provided under the SEBI (SAST) Regulations, SEBI circular

12. | @ it ForarRE @ AR, Al g | AL TE 4.1. This Corrigendum to the Letter of Offer is intended to clarify and update the disclosure regarding the acquisition by the Acquirer of an aggregate of 1,49,15,000 Sale Shares, bearing reference number CIRICFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along with SEBI Circular
&, ﬁ%mﬁﬁqu% ECRIR AN representjng 31.25% of the Votling Sharg Capital of the Target Company, pursuant to the Share Purchase Agreement, from the Identified Date to this date Pre-Offer Advertisement CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing number SEBI/HO/CFD/
M‘iﬁ 52;' 5 S cum Corrigendum to the Detailed Public Statement of the Target Company through Share Purchase Agreement. DCR-III/CIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing number SEBI/HO/CFD/
@ w & g m: WI % E ‘ﬁ o CIDGE Accordingly, the following material updates have occurred subsequent to the filing of the Letter of Offer and are more particularly set out in the paragraphs below. DCR-III/CIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of the shareholders participating
1B | sporeirererar wrawEt & AW (G 41.1. Paragraph 3.1. titled as ‘Background of the Offer on page 13 of the Letter of Offer stands modified and shall be read as follows: in the tender offers. Upon finalisation of the entitiement, only accepted quantity of shares shall be debited from the demat
T 89 _ﬁﬁ ) e 3.1.2The Acquirer has entered into a Share Purchase Agreement dated Wednesday, March 05, 2025, with the Selling Promoter Shareholders, pursuant to which the Acquirer account of the shareholders. The lien marked against unaccepted shares shall be released. The detailed prqcedure for
14 () sifiT Sy SR - @ i - https://ibbi.gov.in/en/home/downloads has agreed to acquire, 1,68,72,900 Sale Shares, which constitutes 35.36% of the Voting Share Capital of the Target Company, at a Negotiated Price of price of ¥1.50/- per Sale tendering and settlement of shares under tr)e revised mechanism is specified under the Paragraph 9 titled as ‘Procedure
' Sg% WS P 9k oy I RUREZRCURRCIV Gl Share, for an aggregate consideration of 2,53,09,350.00/-. The aggregate entire purchase consideration for the Sale Shares aggregating to an amount of ¥2,53,09,350.00/- has for Acceptance and Settlement of the Offer’ on page 40 of the Letter of Offer.
- " been paid by the Acquirer to the Selling Promoter Shareholders. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the | G.  Revised Schedule of Activities
; @R fg,ﬁjéi m Gﬂﬂlé v aé’rz w19 dufl fafe s, T8 355,\ rﬁ‘o’;ﬂgl\g ? 2025 Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the T S ACTUAL SCHEDULEDAY AND
RIFEPAlT RYACH Ulgdc TollHCs T ?'Iﬂ R URMEIETHAT THIETT Ulh Al 3 és . : . . . . .

o & (i o ;% 26 % 200 ;‘5 e 3 B T )| Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Schedule of Activities erI\Jtatlve chet ol DATE (UPON RECEIPT OF SEBI'S

Ryl Rarcrest wigde fafics & oMl ®1 vaggRr wfafte <. 10 & wme afid o R SfaRky Voting Share Capital of the Target Company. ay and fete OBSERVATION LETTER)

A A B TR 09 ST 2025 BT el g ‘1?‘ (26 W 2025 & 14 ) WET B WO G < 412. Paragraph 3.1.4. titled as ‘The salient features of the Share Purchase Agreement are as follows’ on page 13 of the Letter of Offer stands modified and shall be read as follows: Issue date of the Public Announcement Wednesday, March 05, 2025 | WEDNESDAY, MARCH 05, 2025

TR PR BT I AT e 2 ° 3.1.4.1. The Acquirer has agreed to purchase the Sale Shares from the Selling Promoter Shareholders on the terms set out in the Share Purchase Agreement. The Sale Shares icati i A

o . . Publication date of the Detailed Public Statement

faxfa FoeTamTer dad geEg NG HEIHI ERT W & W 30 S URgd BXi | e o shall be sold with full legal and beneficial title and free from encumbrances with all rights then attaching to them. As of the Identified Date, the Acquirer had acquired 8,51,000 in the newspapers Wednesday, March 12, 2025 | WEDNESDAY, MARCH 12, 2025

FOTATATOT IFTTT B9 H, STh gRT AT AT D i Al A Aed Afed T IR B W g Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Date of filing of the Draft Letter of Offer with

vfafte W 12 & v qdag Rl o sl @ wdld v o o @ dfafe den 13 @ Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 SEBI g Wednesday, March 19, 2025 | WEDNESDAY, MARCH 19, 2025

?ﬂﬁ?ﬁ;@ﬁ; FOT E;'_ T EESUEEIEI ;ﬂﬁ qﬁém?ﬂ 9%31 ;‘ @ T BT B j.fn_ @rg, e Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. PRV -

F”_a N ( awéwa )W&; T Wﬁlé qi a%:t{féa—m | fere ST &= ' . 3.1.4.5.3. In case of non-compliance with any of the provisions of the SEBI (SAST) Regulations by the Target Company, the Share Purchase Agreement for sale of the Sale cgﬁ: ee;"e]: cz)rﬁ;;trj(s;g)announcement ora Friday, April 04, 2025 FRIDAY, APRIL 04, 2025

3T T s - Shares shall not be acted upon by either Selling Promoter Shareholders or the Acquirer. However, as of this date, this condition is no longer applicable, as the Acquirer has peung - -
T A T completed payment of the entire purchase consideration to the Selling Promoter Shareholders. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, Date for receipt of observation from SEBI on Friday, April 11, 2025 TUESDAY, MAY 13, 2025
AR T STy which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares the Draft Letter of Offer
R Raees wgae s & yaxor § representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, Identified Date®® Wednesday, April 16, 2025 THURSDAY, MAY 15, 2025
STEAIeTE ofl. ¥: IBBI/IPA-002/IP-N00315/2017-2018/10903 constituting 33.04% of the Voting Share Capital of the Target Company. Last date for dispatch of the Letter of Offer to
TSNS & R Yolipe wam SR $Hel oSSy e 3.1.454. Inthe event of termination of the Share Purchase Agreement, as per the termination clause as stipulated in the Share Purchase Agreement, the details of which are the Public Shareholders of the Target Company .
<S54, WM e, 3w Biedl, 78 feeeh— 110024 specified as under: whose names appear on the register of Thursday, April 24, 2025 THURSDAY, MAY 22, 2025
Il I :ﬁsapanlo@yah"o;;né (b) Notwithstanding anything mentioned in the aforesaid clause, if SEBI, or any other government regulatory authority directs either the Acquirer or the Selling Promoter _members on the Identified Date
g —. - Sﬂqz : Zz%i:;ar ) q’ﬁ:222215 :_;T - Shareholders to terminate the Share Purchase Agreement, the same shall be terminated and termination of the Share Purchase Agreement in such situation shall not affect Last date of publication in the Newspapers of
fasite @ 27 A 2025 SR <, o wife 7 a0, 6 ’ ; qui 201301’ any rights and obligations of the parties arising prior to termination. recommendations of the independent directors Tuesday, April 29, 2025 TUESDAY, MAY 27, 2025
w7 R ' : i, ' @emai However, as of this date, this condition is no longer applicable, as the Acquirer has completed payment of the entire purchase consideration to the Selling Promoter Shareholders. committee of the Target Company for this Offer
$9A 3MSS : cirp.symphonyrealtors@gmail.com ; . 551 000 Sale S 1 78% of S o ¢ c S
As of the Identified Date, the Acquirer had acquired 8,51, ale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the Last date for upward revision of the Offer Price .
date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date and / or the Offer Size Wednesday, Apri 30, 2025 WEDNESDAY, MAY 28, 2025
- hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. Last date of publication of opening of Offer |
Jusi 413. Paragraph 3.4. titled as ‘Shareholding and Acquisition Details’ on page 18 of the Letter of Offer stands modified and shall be read as follows: public announcement in the newspapers in )
[ aﬁfﬁlﬁﬁﬁ NP 3 fore Details Acquirer Total F which the Detailed Public Statement had been Wednesday, April 30, 2025 WEDNESDAY, MAY 28, 2025
ST T Hiea) R 2016 B R 6 & siad] Name of the Acquirer / PAC M/s June Enterprises Private Limited — | published |
PR S ——=r- Name(s) of persons in control /promoters of Acquirer/ PACs Mr. Kalpesh Sheth B ] Date of commencement of Tendering Period | Friday, May 02, 2025 _ THURSDAY, MAY 29, 2025 |
& SROTCTATIT & eTeiref where Acquirer/ PAC are companies Mrs. Heena Sheth Date of closing of Tendering Period . Friday, May 16, 2025 WEDNESDAY, JUNE 11, 2025
yTeifare fRraeor Name of the Group, if any, to which the Acquirer /PAC belongs to Not Applicable Not Applicable Last date of communicating the
1| it 2mer o ST Saad Ede fafis Pre-Transaction direct shareholding as on the date of the Public | Number of Equity Shares Nil Nil rejectlont/ e}cceptgdncetgnd comflegonfcéf " Friday, May 30, 2025 WEDNESDAY, JUNE 25, 2025
, | @hiRe R & Fredeor @ fify 06,/06 /2005 Announcement (A) % Voting Share Capital Not Applicable Not Applicable | giyment othcogSIbI(‘eraSEn Or: rﬁjun (3)0 quity
1 ares to the Public Shareholders
T : . — Equity Shares proposed to be acquired through Share Purchase | Number of Equity Shares 1,68,72,900 1,68,72,900
3. | R forere ofld e TR @Il BT RRER= SRAR el o el . . RTRT g 7 5 Last date for publication of post-Open Offer .
g/ wohga & Agreement (B) % Voting Share Capital 35.36% 35.36% ublic announcement in the Newsbaners® Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025
4. | ®riRke ygaM wiwm U45201DL2005PTC137254 Sale Shares acquired between the Public Announcement date Number of Equity Shares 8,51,000 8,51,000 E Sate Tor fina th (O P pﬂ - :
and the Identified Date through Share Purchase Agreement % Voting Share Capital 1.78% 1.78% SIaESEt!I (3)ate orfiing the post Offer report wi Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025
- . - - { Sale Shares acquired between the Identified Date and the date of ,
. | ouRe SR & BRI 3R TR ARER $TT & Frafery : €-109, Ulac I, .
> Frfaa (@R aa;gq; e o R fER, B ||, %@% R, 110091109 this Pre-Offer Advertisement cum Corrigendum to the Detailed 2T @ Sy e 1.49,15,000 1,49,15,000 Note: ' .
T mqaé A B TN o e Public Statement of the Target Company through Share P — R T (1) There has been no competing offer for this Offer.
iéf ‘it 1?08066 & T, Purchase Agreement o Voting Share Laplta een eun 2) Identified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter
Equity Shares acquired between the date of Public Announcement Number of Equity Shares Nil Nil | of Offer would be sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders
— D i i i i ‘even if they acquire Equity Shares and become shareholders of the Target Company after the Identified Date) are
o e 5 f 18 7 2025 (ST A1 A 26 W 2005 A T &) and date of the Letter of Offer (C) % Voting Share Capital Not Applicable Not Applicable (t ve cq -quit) ' ‘ ' '

A DA e Proposed shareholding after the acquisition of Offer Shares (D) | Number of Equity Shares 1,24,07,720 1,24,07,720 | eligible to participate in this Offer any time during the Tendering Period.

7. | TR W G @ wA @ | 14 RIER 2025 (RORmTemar SR fifdr sfd 18 A 2026 (Assuming full acceptance in this Offer) % Voting Share Capital 26.00% 26.00% | (3) These actions set out above may be completed prior to their corresponding dates subject to compliance with the
g R @ T 160 ) Post-Offer Shareholding assuming full acceptance of the Offer | Nymber of Equity Shares 292 80.620 29280 620 SEBI (SAST) Regulations.

: —— e e g Shares in the Offer, on diluted basis on 10" Working Day after o - 5 =T . =+ | H.  Documents for Inspection

8. % ot e et o | T oA i [BBIIPA-002/ closing of Tendering Period (A+ B + C + D) % Vioting Share Capital 61.36% 61.36% The copies of the documents listed under Paragraph 11 titled as ‘Documents for Inspection’ on page 57 of the Letter of
dfieRoT e IP-N00315/2017-2018/10903 Any other interest in the Target Company Except as stated below, neither the Corporate Acquirer (nor its Offer will be available for inspection at the principal place of business of the Manager to the Offer, Swaraj Shares and

9. | 9 B wror uhigaraR siaRe @ TAT : S-54, T e, R¥B Bierd, T feel 110024 promoter, directors and shareholders) have any other interest or any Securities Private Limited, located at Unit No 304, A Wing, 215 Atrium, Courtyard Marriot, Andheri East, Mumbai- 400093,
AT I AT AR Ee et - sapan10@yahoo.com other relationship in or with the Target Company in any manner: Maharashtra, India on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian Standard Time)
— — = — — (a) Exceptfor being a party to the Share Purchase Agreement, and during the Tendering Period commencing from Thursday, May 29, 2025, to Wednesday, June 11, 2025. Further, in light of

10. | v R srare o €3 Tt ST, e e acquiring the Sale Shares; SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular SEBI/CIRICFD/DCR1/

$irer a1 ¢ cirp.anjaneydevelopers @gmail.com (b) As of this Pre-Offer Advertisement cum Corrigendum to the CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for inspection to the Public

1. | a9 T a @ o R 09 S 2025 (26 7S 2025 <1 TR 14 fe) , Detailed Public Statement of the Target Company, the Acquirer Shareholders electronically during the Tendering Period. The Public Shareholders interested to inspect any of the following

= T has acquired 1,57,66,000 Sale Shares representing 33.04% of : - d . . . . )

12. | R 21 B SN (%) D SUAHE (@) D | gy the Votin Sha’re éa Yital of the Taraet Company in ur'suance documents can send an email from their registered email-ids (including shareholding details and authority letter in the
g WW SIS 1 %iﬁra}, ;ET aﬁg g" ofthe Shgre Purchasz Agreement agnd is cur?en%;y clgssifi edas event the Public Shareholder is a corporate body) with a subject line [‘Documents for Inspection — KASHYAP Open Offer”],
foar T & a public shareholder of the Target’ Company. to the Manager to the Opep Offer at takeover@swargjshares.com; and upon regeipt and.processing of the received

1 [P SR HRIFR @ T | 41.4. Paragraph 4.2. titled as ‘Acquirer’s Undertakings and Confirmations’ on page 22 of the Letter of Offer stands modified and shall be read as follows: request a.ccess can be provided .to. Fhe respect.we PUblllc Shareh.older.s for. electronic inspection _Of documents. _
w9 A BT e 8 fabed TR ° 4.2.1. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, The Acqmrer accept fu”. responsipilty for the |nfc.>rmat|onl contained in this Prg-Oﬁer eum Qorrlgendum o th? Detailed
il & T (FAD T v A ) . . " . 0 ) . . Public Statement Advertisement (other than such information as has been obtained from public sources or provided by or

up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as relating to and confirmed by the Target Company) and undertake that they are aware of and will comply with their obligations
[ @) et s o N S of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. Except as 9 yine ‘arge pany)an yars aw comply . 92

” _ + https://ibbi.gov.in/en/home/downloads . . ; . ) ) under the SEBI (SAST) Regulations in respect of this Open Offer. The Acquirer will be responsible for ensuring compliance
(@) wiftipd wfRffRRT & faxo Ao e ;e aforesaid, the Acquirer has not purchased any Equity Shares of the Target Company between the date of the Public Announcement and the date of this Pre-Offer Advertisement with the SEBI (SAST) Regulations. The persons signing this Pre-Offer cum Corrigendum to the Detailed Public Statement
TR R S E cum Corrigendum to the Detailed Public Statement of the Target Company. : . - . . : .

l - : Advertisement on behalf of the Acquirer have been duly and legally authorized to sign this Pre-Offer Advertisement and
aﬁqﬂié'? e g fan s § a;r?jw Pl fafte e, 7% e do— 11 #Wg A 2025 o 422 TheAcquirer except for being a party of the Sha.re Purchase Agreement, and subsquent acquisition of 1 ,57,66,009 Sale Shares, which constitutes 33.04% ofthg Voting Corrigendum to the Detailed Public Statement .
ST Saere mrgde fafics @1 gh FATfa Soreerremer SAerT afshar s E2ISIES Share Capital of the Target Company, as of date of this Pre-Offer Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company the Acquirer has This Pre-Offer Advertisement and Corrigendum to the Detailed Public Statement will also be accessible on the websites of

fear & (e &1 Ud Ufy 26 S 2025 BT SHAT B ARGH F U BT TG ) |

no other interest or any other relationship in or with the Target Company.
Ao Saaud e fafics & wuerarll & tdggrr ufafe | 10 & w#er aftfq gd @ ofdRm ! y I P inorwi 9 pany

SEBI at www.sebi.gov.in, the Target Company at www.kashyaptele-medicines.com the Registrar to the Offer at

FAM R B U 00 ST 2025 BT ST SN UGS (26 S 2025 & 14 ) W D @I Y A0 415. The note under Paragraph 6.12. titled as ‘The pre-Offer and post-Offer shareholding of the Target Company (based on the issued, subscribed, and paid-up Equity Shares and www.integratedregistry.in, the Manager to the Offer at www.swarajshares.com, and BSE Limited at www.bseindia.com.
TR B BT MM &= oI 7 Voting Share capital), assuming full acceptance under this Offer is as specified below’ on page 29 of the Letter of Offer stands modified and shall be read as follows:
farcira %“"1'“];'”' I gAaLITD A TR W@s T 3 aa‘i}mﬂﬁ Gl quﬁa%méw FRTETATTT e Asof the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to Issued by the Manager to the Offer on behalf of the Acquirer
ST &, S[6 G STl et AIA § WA Hfew RSN ! the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the
wfafte e 12 & aher gdiag e va ool & Hafda e faciha sevreran &1, ufafie wwem 13 & awe . . : ituti 9 i i SWARM
TG A ST e oy TR &1 $RY BT B Ao e A - date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company.
goft (Boft e oY) & witga afaf il & wu ﬁ B BT B I RIT HRAT BRI 4.2. Public Shareholders are requested to note that the dates for the following activities, as set out under the ‘Schedule of Major Activities' on page 2 of the Letter of Offer, have been Seadeid & SCw s Pt LD
T & eyl srerar wrHd Wed IR B IR SR bR SR | o) corrected and shall now be read as follows: Swaraj Shares and Securities Private Limited
e e . ACTUAL SCHEDULE DAY AND DATE (UPON Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093, Maharashtra, India
arof
o e T o7 Schedule of Activities Tentative Schedule Day and Date | - e e ipt OF SEBI'S OBSERVATION LETTER) | Telephone Number: +91-22-69649999
o STeuRi wrgde fafics @ ek ¥ Last date of communicating the rejection/ acceptance and completion of Email Addre;s: takeover@swarajsha.rgs.com ' .
améfiefoné deft. o IBBI/IPA-002/IP-N00315/2017-2018/10903 payment of consideration or refund of Equity Shares to the Public Friday, May 30, 2025 WEDNESDAY, JUNE 25, 2025 Investors Grievance Email Address: investor relations@swarajshares.com
SENAS B e vl T iR S IS Shareholders® Website: www.swarajshares.com
S—54, YoM T, B B, 78 feeli— 110024 Last date for oublication of bost-Open Offer oubli ot Contact Person: Mr. Tanmoy Banerjee/Ms. Pankita Patel
3@ amgd : sapan10@yahoo.com astdate or(sr))u Ication oI post-Upen ITer public announcement in the Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025 SEBI Registration Number: INM00012980
TUHT 31—feviaR—2025 TF I 2 Newspapers Validity: Permanent
goTaTe & fou SudYer fhar wradrer uar 3T 30 ¢ A— 621, 634] dd, Last date for filing the post Offer report with SEBI® Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025 On behalf of Mis June Enterprises Private Limited
faite : 27 a7 2025 2R W, SETRIYH, e . T-40, TR 62, TS, S~ 201301 5. Please note that a copy of the Letter of Offer is also available and accessible on the websites of SEBI at www.sebi.gov.in, the Target Company at www.kashyaptele- Sd/
eaTe : o1% feewdh §8® amgsl « cirp.anjaneydevelopers @ gmail.com medicings.com, the Registrar to the Offergt www.integratedregistry.in, the Manager to the Offer at www.swarajshares.com, and BSE Limited at www.bseindia.com, from which | pate- Tuesday, May 27, 2025 Mr. Kalpesh Sheth
the Public Shareholders can download/print the same. Place: Mumbai (Director)
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